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Original ̂ plication Ho« 210 of 200 4

jabalpur,i this the 25th day of March, 2004

Hon'ble Shri M.P. Sin^„: Vice Chairman
Hcii'ble £hri M&dto Mohan,; Ohdicial Mernber

Arvind Knmar Soni,- SJ/o# Shri
Govind Pd. Soni,: iiged about 36
yTSff] Goods Guard, House No« 88,,
Dhobi-ghat,j Ranital Chowk,) Jabalpur.

Dinesh Chand ThaJoir,; S/O m Shri
Shanker Singh, Aged about 48 years.
Goods Guard, Subhash Colony,| Jabalpur.

(By Advocate - Shri S«N» Khar e)

Versus

Union of India,;
thrcu^ General Manager,;
WCR Jabalpur.

Divl. Railway Manager,
WCR Jabajlpur.

Applicants

• • • Respondents

0 R D E R (Oral)

By M.P. Singh. Vice Chairman -

By filing this Original implication the applicants have

sought the following reliefs i

"(i) to declare the post of passaig^ guard as non-
s Section,

(ii) to renove the unreasonable-ness,| unjusti-
ciability,; unfairness and un-equity by re-casting the
grades; as prayer for,,

(iii) to revive the eliminated post of superfast
giard with the grade prayed for."

2. The applicants have claimed multiple reliefs which is

not permissible under the rules. The relief No. (iii) claimed

by the applicant does not flow from relief No.(i)and therefoae

the Original Application is not maintainable on th e ground of

multiple reliejgr. Moreover the Tribunals or Courts cannot

which post should be made selection post or non-selection

post. It is the function of the ei^loyer and the expert
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l>o<3^ like the pay Coramissionv

above Original Application3, For the reasons recordea aix)ve " «

is dismissed as not maintainable#

{^ac^ I^an)
Judicial Msnber

vice Chairman
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